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Repart in tne Scrutiny of Ag nolicatica.

Pressntsd uy%‘q @ lQS\AM @Lv\'&ﬁ/ MLJ of presentil#:mn.'
107‘;3 (}9

Applicant (S )——~——-_*~~-~-1-—— -

.Resgmnd-ant (5)~—n_m_m_mmm? QC/Q\&'\Q"'JW} %{:‘ b’“;
);.

Nature of grivenace ' M@WWW N :;

e o

Bo. of Applicants B No, of Prpapondentgr-—u-“
! L

CLAZ3IFICATIN,

DUM MQﬂfVW"YNN\n/ fﬂ Department KC\«\!M% 6\-0)

.-ll'lb.‘..l'l!....!..]Dl
1. . Is the- dpﬂlcutlm in tne Dr ner form,

(threc coplete sets in Daa ar, books farm ' -—1%
in the two complitions), s

2+ Uhsther name description @nd uddress of all the. o I
ntrbied veen furnisned in the cause title. 7
3. (&) des thewnlication pe-n Fully signed and varified, T"7
. r -
(b) Has the copies bawn duly signad. \-(u‘ H
(c) Have suffigient number of moiss of the pplication ;"07
been fPilad. : : x
i o
4. dWhathsr all the nscessary parties are impleadeds \-(17

5, Wnethsr £nglish tranlation of documents in @ Langudg FL(}?
other tnan Zngliish or Hindi o=zn filed. :

6. Is the application on time,(se:—; section 21) %‘4!?

. | .

e ?C‘N the Uakalatnumu/ﬂemo of ap BrdnCE/AJySUtmn Dedlr? \0\?
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W IN THE CENTRAL ADMINISTRATIVE TRIBUNALt h’YEIERABAD’ENCH:
. AT HYLERABAD,

0.A,No, \2-S52— of 1997. T’a’“ o
Betweens _ L C o
Jetti Sirisha, .o . Applicanf;::%
Ands | i({'J\J <,
as . &71 o
1.,ite General Manager, . = o 1 ‘
South Centrel Railway, gq&[RP«.LWAY

Secunderabad and 2 others. e es Raspo_ndenti?.

MATERTAL PAPER INDEX AND CHRONOLOGICAL EVEl\tT

---,-“-ﬂ---*--------------t--.-—“

S1,N6. Date, ~ Descriptior of the Document, - ‘ajiwo'.ﬁ S

.L.

14 ——— Original Application. 1 ii"' 7

L]

2. Anneyure-I ‘Certificate issted by the Spl.
24--5.-1989 s Tahsildar,Vi jayawada. _ |‘

[hahd

3, Atméxure-II Fepresentation of the Applicant'
' 12-.8...9‘7. ﬁled }:gfore the 3:& respondentf“ o

: . : 9 |-m 1o |
4, Aunexure-III Transfer Certificate, 11| ==12

a--u----u----hﬂ-‘h-ﬁ--u&—ﬂ‘nm--'-

Hyderabad, . . Counsel for the Applicant,
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Hyde rabad=29,

: |
APPLICATION UNDER SECTION 19 OF THE |
mnxsrmnv" TRIBUNALS ACT,, 1985, |

FOR USE IN-TRIBUNALQFFIGEt-« R T T T, |

“-------n---ﬂq-—m-----u-n-n-‘.
\

M'IE oF FILINu

SOR | L
mm OF..RECEIPT f
BY POST, o B o
REGISTRATION NO, SIGNATURES '

REGISTRARS |

AT HYDERABAD,

O.:A/.‘No,‘ LS 9/ of 199'7_’.‘ i
tween£ i : | l

Jetti si r:isha,

D/o,Jettl Sitharaman.ah.
aged about 19 years, ’
R/o.Elaproiu village, ' e AR
Ibkrahimpatnam Handalam, R 3
Krishna Dz.stzict. - I

Ands

1. The General Manager,
South Central Railway, -
‘ Rail Nilayan,Secunderabad.

2. 'l:‘he cm,ef Personnel Officer,
.. South Gentral Rallway, .

. ;

-.--c-n--—-—--—---—---.q---_-_L,

. - a - B ‘ku.

IN 'I‘HE’» CEN‘I‘RAL AII*IINISTRATIVE TRIEJ‘\IAL‘ HYDE-RABAD mNCH:
‘ }

. v oo e } -
|

Rall Nilayam,Secunderabad, . | ) 4

3, The mPutv Chief Mechanical Engineer, ,
© Guntupalll Wagon Workshop, ; R
.South Central Railway, SR ]
Guntupalli.KmShna mstnczt. R J

“ee se _ Pespondents,|

i, Am ;&OFT}{EQ&QQ& -
| The part:l.culars of ‘the applicant is same as givee:

- dn the cause-title. . {

mm;g S OF THE App_:,tcagon - il

-J

‘The add:ess for service of all notices and pmcess on

Reddy & Smt.P.‘Sa;ada, Advocates, 3-55899,}1_imayathnagar,

the above named applicant is that of her counsel H/s P.Kr.ishna




the above naned zespondenta are 8ame as given in the

not assigned any 1and by the State G@vemment 'rhe ‘@pl

-

-m-f 2 famm

At B

R e s o L PGSO U N SOV 2 |

"2, gaguggg&g_s O‘F THE! RESPONENTS:-

RN
e

am

Add:esa for service of all not_tcea and procession
LS B T . I I § PR

¥ A A T sy f{‘|J RV | I

cause-ti. tle

.3.'

1) Order No'..

14y Bate. | ams NIL s
111) Passed by L '

H .
' RIS -.,.‘.-..",.._.-__..... B

iv) Subject 15 Bgeg:- To direct the :espcndenta tc!» appoint

L3 !ug\- -

the applicant on*land loosers quota.

- - . .,...s-..,.pr:'a.;,. .n..__,.‘.:* 5 4',%.- . o
4, Ju:isdiction of the 'I‘ Soe
. ‘“‘"T'“’“‘- s Y R A ; *,’""\ et -\"':,._“j e e
The applicant declax:es that the subjectz matter of
. 4\""' ap .g;_ y,r-!" _-i_, _ ﬁ\;fpl;‘h—\xﬂ ?y’_! e

the p:esent o, A. is within the jur:tsdicti.on under Sec.l 4{ 1}

L RS SR A A '-wd - g,
'  EORE IS
of the Adxuntstrative Tr:l.bmals Act,1985.
LT e e _1._,}_5__5 ot I
S m&um af Lyu,t_ggj,om- .
Jﬂ‘-"\“rﬂ‘ wr be - eer - - - PR

g1

The appl:l.cant furtherddeclazas that this 0, A. is
SRR S ”:‘.:'.*_s,."_u‘;“_“” b 11 |

filed .1.8 W.ithin the limitation as p;?scx:f.bed in,Sec,zj,

e Tt ‘?‘"*' ' *'r' -5"’\-...; o
of the Administrative Tribunals Act,1985 e ’
AN CR N AN AR

T e e A e ek v ey et kA ik b ey Tt e

6'.". Br:lef Facts of the gases-

..;-. ...... ——

(a) f ‘I‘he applicant Butmita that har father owncd Ac.4.795 cents,

RSl

!t-. X L _..—-:
[ | 'l‘ vt -l|_-

of 1and in R, S, No’.194./2 of Elaprolu villagE,Ibrahimpatnap
.\E
Mandalam,ariahna Dist:!.ct. The said 1and Was acqu.i z:Pd the
St T - I
m 1ways ﬁor the purpoae of constmction of Nagon Workshop. ]

e

. y—
3

AWard NO.WS Was passed on 20.3.19‘75 ‘ Even though the

he was

oo

comepnsation amount was paid to the applicant M fat.her

,r n"h"‘

R S ~ " . UEd

LS DU 1 R

fanily was mainly l.tving on agr:i.cultural and ther.e 1a

other source of 11ving. Under those circwnstances tha Railway

Board in its letter dt, 31-12-32/1-1-33 prescribed certain guidelires,

[ T R -i}-n; N T R A UV A by ;p,e.e- | Ty Ay § i
for the r.ehahz.litat.ion ofa_peraons whose 1ands were acquti:\:ed_ o
*- . T— -

T T POt § I

A, et [ - = o R . - ——

icant 58
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. _ 8 t-x g
for the const:ruction of the Carriage Repalr Workshop,. Mj/

(b) The applicant may e pennitted to extract the relevant.

ponditions of the letter which are as ﬁollowsz- | |

"1 The :I.ndividual ooncemed should have een displ?ézed
himself or he should ke the son/daughtez;/ward/wi

[

of a person d.iSplaced from land on_acgount of ”T
acquisit.ion of t'.he 1and by the RaiIWays for the[f
1.

_pmject.

2 Only the job on such pzefez:ential treatment smﬁld

_be offemd to the family.

3.Th.is dispen.aation should be limited to recruitment
made fmm outside 1n direct recrultment categories
and to the first'. recruitment or within a period‘

and two years after the acquisit.ion of the 1and*

whichever is 1ater. ) “
} R

4.'It must also e ensured _that_:, the diSplacgdipeﬁéon _
did not derive any kenefit through the St_age G?,'vemnent
. . . ) . - P ‘.' . - ,“, _ i —

in the fom of altemative.cultivable land etc,

P

5, The person concemed should fulfil the qualifications
for the posts in question and also ke found su‘itable

by the appmnriate to recruitment committees, Jzn
[ ] -
the case of Group * !tpost for which recruitmg,nt to
!

e made thmugh the Railway Service Gormn.‘i.ssionl Chalman
1

or Elj:e_mem_hBr of the Railway Service Comn_lissicl)L should

pe associated in the recruitment, ® ‘F
. - .. . . .l e T e ]

_ (c) The applicant_sulmits in July,1985 the applicézL.tons we re

called £or feom the 1and diaplaced persons/or h.is w.ife/or his

son/or daught-.er. By the time of acquis.z.tion as the a;iplicant

was a minor, The a;plicant further sulmits that she i!ogas studied

upto 10th clas_s., As soon as the applicant has beeame major,
éhe app roached the 3rd respondent, but _she_’;has not x?ge:i.yed any

reply from the 3rd r.espondant'.‘

1

|
| i

oy -
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- an occaS.Lon to del.wer judgement in O, A.No.'?ss of 1988 a‘cm 1!-7-1990

(3

ot A
(d) ~ The applicant :eliably leamt that When ‘the apnlications

for appoinment flJ.Ed by some of the land 1oosers we:.e
l-

after cut-off date that is on 31-3-1981, they appzoached

this Hon' ble 'I‘mbunal. The Hon‘ble Gentral Administrative
Trimnal,Hyderabad was pleased to allow all those original
applications. ‘I‘he Ist order of the Hon' ole Txibunal was
geliversd on 12-12-1987 in Review Application No.2/86 in
T.A.No,677/86. The relevant po;tior; of the order is ‘a“s ffllo?fss-:‘

| "One ~common objection has been taken in regard to

)

1 the applicants, i.e., that all of them have af)plied
after ﬁhe due date i e, 31...3-.1981 and hence cann?t ke
considered for employment event if they have satisfied

‘the other conditions, We are satisfied that this ob;ection )

for excluding the applicants is untenable"_as_ _adpittedlyw_ o
| t_he department has entertained the application of i
Smt.v Savitni after 31,3, 1981. It is stated that her

case was t::aated as a Special case and she was given
a.ppointment. In xegazd to public appoinments, 1t is not
open o the appointing authority to discriminate between
“citizen and citizen and treat one individual as a special
case. If xelaxation can ke given to one person for |
appointment then there appears no reasons why the _
applicants should be given the same bene fit, though they

had agpplied after the_due date i,e, 3]_.-_3-1981.,_' o

Tl

Under similar circumstances the Hon';ble Tri]w.nal had

e S -

P l )

and in O, A.No .841/88‘ on 18.9_1990.. Under those Cimm?tanqes

5
the Hon'.ble Trih.mal Was pleased to hold that the cut aff .
1-' v
date 15 not followed 1anc'i looser who filed the apnlication
for jobs beyond the date vwers also directly appointed :iin

the 1and loosers quota by the admimstration. The 'Hon‘._ble_




C

e . m=m3 D tem

Trilunal in ;O.A.No._765/88 was pleased to pass the follox_#"ing

orders- ‘ |
“At the same time we are however not unmindful of the
consequences, We agree with the respondents that the
question cannot be kept open for all time to come; In
the course of the hearing the z:ﬂspondents apprehended
that 1f the gpplicants succeed';n this case they may
have to keep the gate open indefinitely, They wege‘ ‘
afmd that even persons who are infants at present,
may, on attaining majoxity and acqui ring suitable
qualifications stake their cla:l.ms for jobs on t.he quota -
system of one job per displaced :_family.ﬂ'nfnugh tt}i.s, may
e an extreme case such a possibility cannot be guled .
out, We thercfore give the Rallways the liberty .15'9 _
indicate a fresh cut off dgte_ and notify it adeq?%el?.
They may however note that the present situatior;léin |
their awn creation by departing £rom the guide_li@es
leading to the judgments of this Trilunal to avoid
discrimination. If they want to succeed in their
attempts with the new cut off date, they have t.o follow
the éut off date strictly to avoid the type of situation
they apprehend,":

It ;s clear from the above order of thg Hon'_lble thp?jal )t:hat

the administration is bound to give only one jop_ﬁqrﬁ fanily

whose lands were acquired by the a&ninistratiqn.'

{e) The applicant further submits that it is clear‘}f_::om
the orders ;eferred to akove that the cut off date fixed
earlier as 31-3-1981_i_qa_s relaxed, Inspite of the obsexvation
of the Hon'ble Tribunal that it is always cpen for the .. .
Railway Administration to prescribe other cut off dat¢ and .
adhere to the same, the Railway Administration has nqi: chosen
to introduce any cut off date so far, Bvidently the Railway

Adniniscration might have though that in the interest of




--=6:--

-

{ theppe rsons whose 1ands we:;e acquired and who wexe depz:ii.ved _ r
\

of their source of living should he helped by j.rnplement.gng.

Rral lway "Board orders by giving one appointment for one

family."
(f) A8 subnitted above nokody in the family cﬁf the

ant has been appcinted in 1and 1oosers qucta or|l.

: applic
in any other, manner. :

$ .

becane . aged. In the intexest of t-.ha family, the Hon bl

‘I‘he applicant ﬁ parents have alscr_

e

I:cwi &e

'rrihmal may he pleased to direct the respondents to g )

(ST

the applicant with a suitable job in the Wagon Wcrkslrnpo

Guntupal 1i,Kgishna Dist_ rict.

7. Ra efSo h:.._

1
In view of the facts mentioned in para_ 6 abovel the

applicant herein prays that this Hon'ble Tribunal mayr; L

e pl@am uc dimct the xeq:cndents to appoint the applicant
in Wagon ‘lbrksmp,Guntupalli,Kzishna Distdct in any -
.either Group 'D‘ or Grouwp 'C' for which she is eligible based

on the educat;ional qualification and pass such other oxder.

or orders in the interests of justice,

8, ;nﬁsz.n_r_m.&?_fs— _ D

It is also prayed that this Hon' ble Tribtmal mcy

e pleased tc f.ix an early date for final hear:.ng of|lthe

above 0 A. and pass such other onder or ozﬁers in the
| |

interests of justice.

9‘;_ Details of medies exhausteds.. _
The applicant humbly sul}mits that she has no tlotheg:_ -

this

alternative or efficacious remedy except to app roach

_ ch'ble Trilunal by way of filing this O.A.

PRpT

10. uat.t.er not peﬁdlﬁg With any °"—her °°urt etc"' Nt

The applicant further declaxes that the ,matf-t?‘f 1?-‘35@1@

T




|l ' |[

| W

; r

| |

7 : | .
T | -

which this application has been made is not pending before ]r
any court of law or any oj:hev_: authority or any other kench . [
of the trilbunal, | o o | i
O O AL Ee It l:
11, Bar ) -
&E;icagon FEe _ . . ‘

el . | :

:l.) Postal Order No.@h/é% } . i1) Date,: R’q .
144) Amount of s, 50/~( Rupees -ﬁi,f.‘:—y only)s | ;
12, Detaj)s of Indexs- - 'I _g’i__sb\ g ! ’
An Index in duplicate containing the details o£|:‘ the . |i
documents to he rel.i.ed upon is enclosed, | |
13, gst of Enc;osu;gs.- | , | 1 i'
All the maten.al papers are f:.led duly indexing the ’

sane, | |
) _ . flcatt o e F |
I,J, S.:Lz:isha,d/o. Sithamaiéh,, agea about,. 19 .y_eai:s, L_,,B/'cg."ﬂlapxolu,u ’

|

nllage Ibrahi'rpatnam Mandalam,Krishna Distm.ct, do ha::eby declare

that the contents stated ahove in paragraphs 1 to 13 -ére true to \'111&
i

est of my }gqowledge\,'ibelieﬁ and % QB %‘&s’\ ab\
information, ) !j

Q> St

COUNSEL FOR THE APPLICANT. ; ‘

HYDERABAD, = .
Dt,16-~=9a.1997, ‘,

To

The Registral, R \
~ Central Admn, Tribunal, i ‘:
Hyderabad,” | ,




_ Rapair ?brksflwp,VijayaWada‘ _

T mm.: |
T : Dt.44..5-1989 o 1. ]
F.D:Ls.202/89 g Office of the Special I
S e ' Tahsildar,{Land Acquisa.tﬁon.),
' Vijayawada, T
cmrmc;xm o
. . e e s P |
. N
This is to certify that the extent of Ac,4, 7_65 cents
- I !
in. R.s M 194/2 of Elapmln village of Mylava am | Tal

belonging to Jat.ti Seetaramaiah 5/0. Nacabhushan l%ag
Elgprolu (V)A Was acquired 1.e. Award No, 4/75 ) :J
i

dt. 20..3-1995 for the constmction of RailWay Wago:;{_‘
'+

o eened]

84/~ x X X X Xy ("

Spec.lal ‘Tahsildar, +

0
¥

(Land acquisition)

Vijayawada, . I

T

// Twue Copy // |
o

0 Sedotve . i

éi

i

i
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1 2 1

any cut off datae. H.ence Yaur honour méy be pleased
to entertain my applicaiﬁion; to join 4n any Classg Iv
employee in your Rallway wWagon repair workshop, 1
studied upto Xth Class. I‘Lualified for baing appoint
any Class 1v employee in Wa?on Repair work shop.

. Y :
Hence I may be Plaased to appoint as in any

Class IV employes. o . '

Eelaprolu, -~ |Be pleased to consider,

A J
Dt; 12.8,1997, . EQQ% SR TSN
(FETTI SIRISHA)

Applicant.
. . .
fgggegs for COggggEQndanca:-

R -

Jottd Sirisha, ) :
D/o. Sri Jettd Sitharamaiah,

Eael aprolu-521 228,
Via Kondapalli, .

Krishna Dist,

Copies submitted to:-

"

1. The General Manager,
South Central Railway,
Rail-Nilayanm,
Secunderabad (A.p),

2, The Chiaf Parsonnel Officer,
South Centra) Rallway, " .
Rat}l Nil ayam, '
amﬂduabld {A.P),

QS

\4

'“-.-l =n




-—

- not adhere to the-Jdministration. The applications of the

————— [ ) . e e =

A — -ékﬂnIFMIEQQJQ’“fgh(ij];D
— -

Regd.Post with Acksdue:

! ! - - -
[

Before the Deputy Chief Mechanical Engineer,
Wagon Repair workshop, .
South Central Rallway,
Guntupalli,
Ibrahimpatnam Mandal am, .
Krishna Distoct.
Regpectad fig, ’
My father, Sri Jettl Sitharamaiaﬁ who was the owner
of Ac., 4-76); cents of land in R.S.N0.194/2 of Eelaprolu
Village, Ibrahimpatnam Mandalam, Krishna Disﬁricc.r The
land was acquired for'the purpose of construction of
Railway Wagon Repair workshop at Guntu;alli under Award

No.4/75.

Accofding to;Railway Board instructions one job cén
be given for family of land looser in addition to paymeﬁt
Of compensation. Land was assigned to provide job to the
land looser or any membar of the family by the State |
Government. I submit that none of members of my family

i.e. my father, my mother are assigned any by the State;

- Governmant. Hence# I am eligible for being given a job

in your Wagon Repair Workshop.

Earlier there wﬁs som@ doubt about enterainment of

applications for a%pointm-nt under land loosers quota

bayond 31.3,1981, But the Hon'ble Central Administratiiw
Tribunal, Hyderabad inT.A No.677/86 was pléased to holdL
as the cut off date prescribed by the administration wa

T

land loosers can bélan;ertained without restrictions
what-so-aver regafding limitation. Bué the Hon'ble Tribunal
was pleased to obsefve that it is always open to the
Rallway administration prescribed cut off date and adhere
the same. But in th& interests and welfare of land
loosers the adminispration was not choosen to prescribed

‘.

} pIT.O.
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15)

16)

17)

18)
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- Atiendance in- the class of leaving h
i) o 0/:):3'}(,).3 HFratond BIIne Hovs ‘ ' ‘)
Number o days present k .
21} Zrdro 3803 DBIN Toxsin Hos ' y o

I
a) Whether the pupil was in receipt of any Scholar- 1

}‘ - ) .=

|
TR esE N Rt rrd em  ame PP 1//-
. YL

] - |
Idgod TOXD. 35’39,/35'5@33 udﬂ?ma&u{ 5 - o g \'/'T (/{o_j AT :3
e T ] v f—— ‘ d Y

SUXD ooﬁe{)do o |
Class and year in which the pupil was first 1dm1t- :
ted into the school.

o SOKSE (B3rtn  ehbH SAS © 4o §DRL

- o
o .. .

P

df\».s;)c'?(.bl:) 2%, A6 5 xS 0%, . nga% A?("OAM Q S-C- P‘ M”‘
e won ("'x(b‘rnimjtz‘(m re et 196

Y :)a"sgf.'.)cr 00 s TBE) SEL YD el €OR!
cinFeomrmd SAHZonSEe I &HH sseye !
D BEBODS DAcH50%5 15000 BOHHALIBH.))
Whether qualified for promotion toa higher class)
(in the case of pupil presented for the §.5. L. C 01"]1I
H. 8. C. or 6. S. C. Whether the pupil has been
declared cligible for College Course of study orw
passed or not has to be slated)

30"50/3&3"%03 Faecow Bé)ociz‘mb:;r A
mms»o;qoes% SgodTe ? = Y -
Whether the pup iThas paid all the fco ductothe;

School. A ' '

(¥, OB D38mmo BeonIoDn)

hip (Nature of scholarship to be specified) | ! =
ship (Nature of scholarship to be specified) Q\.U‘\"‘EQ[\LL-(AL\-'\ trnn

ST IDIT)

Whether the pupil was in receipt of any conces- x

sion {Nature of concession to be specified) '

.oo..u:fg Snd’ o/ .)cr\{):ﬂusoﬁq Bo»oREI>? \

25985 InGOFD mOAST 7 DOR HOR OAIE ? L ——YASY
E!w.s.aa.o) ‘

Whether the pupil has under gone Medical In- \

spection dufing the year first or rcp('nl to be

specified. ‘

..)c:*gol Dc'\g:) Gnty 100y DIyEnen

nwsunai M—\ri(q of ldcnluhmh QL%\ \{, L}&-’( {'\ﬁ- C‘-\J\ (_k.n.(
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ate on which the pupil ar‘lua!ly left the school } LY T
Z)D"SQ/DG‘SQD éo..})-‘é 3D/ e 60/&‘0@. dg, | ’l S-@ { ? 6 )
vodgm wob spuE 585 GOy s 38

Date on which apphcahon for transfer ceruf:cnte ‘

was made on behalf of lhe pupil his/her Parent/ L ,Q -0 { - C? 7 ;
Guardian.
200 a5vt 30 ' -
Date orthc transfer certjficate F . Q 5S-0 6 - q 7
33

CoNDUCT IR l) i ’f Ay ‘

Total Number of Working days \ ’ A

W -

5&? Lot & r;-abf::‘;\

1:! v:y%-@’s&ém:héém - .

"\.o‘ul\ NeL O PAVIy IS ”y CWL. ;0

l:;gx.}r No T (//L,L,(,UL\J/L\OAL { .

-

.

L

) Red bo‘gd‘m.'a Dodo . 1
Sipnature of the Head of the School - l . Foeaw 9
RDIY:  demgn e T orgh 3530 0y SosgTwed” I ;iomoOoa.:s o050 )ISOn Sodtsn oWy sy o
'\'\ nifan ﬂrur‘r- s3T5, . l
Noiz It capse Yhe puapil is Iraning tie stale of Arlhra Pradesh this cerhficate will ot be valied without the counter

" Siynature of the Inspecting officer concerned.
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&) eosn e SOKS —_ (
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BERYS) 85 Donth, 3.
I Non- .'nv.‘-rnrncnt,
No. & Date of recognition ordoer,
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<}

’ . ~
2 Dc:v‘g:_él)’/ I8 e

Name of H;}-nf’upil
Bol B 3065800 Bk
Name of the Parent or Gaurdian

£ ACHS, Sreftn Nationality and Religion

TG Wiren Hos Hy DETeey 3K By Dny
o B oSS ATEIAD I IS ROIIGI0AS
T, :)c::;:‘aozaod;‘mn‘m INEES 398
SERMo%H Jobhy Sefair 7 Oy Wirsen HoXwen
BE droen 3Ko Sod OIHSI0N Ieesons
Sefair 7 wonSeneand 2055 30&0600?3365»
SOALV D IS,

thrherthocandidmo belongs toSchedule Castes
or Scheduled Tribes of Vimulkan Jathies or olher
Socially and F.duc'nlinnnfly Backward Classes
specified inthe Andhra Pradesh Educational Rules
| erheis a convers from the Schediled Castes or
the Seheduled Tribes, Hsothe particulars there of
2020035 30 (33 dsme 020 S 5Aresonss (35650
(383006

Date of Birth (in words)
sion Register

B0 3650 SIWOVEYed JD‘&QIDG"QD SEHHDHS)
IOAD (355n08%) ' B
Class in which the Pupil wag reading
of leaving {in words

@85 o First Language

3

9
5)

as entered in the Admis-
at the time

2) CSvfdcﬁ) A Serona Language
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£) Course offered i, whether Academic or flifur
cated and the subject offored under the bifur
cated course;
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i) Whether studiod Compasite or General Math
emaltivs,

ISP 2) 58 e 3) 00yEym gy o

Mother Tongue, Modium of instruction optional
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(Date of admission Or promotion to thay ¢lass {the

yeartobe entered in words)

Z.

FET0 DT Y S6KD S5 BIAND FoBdivoRs,

Class upto which recogrnized.

D. E. O. Krishn
ORIG!NA}L

wd &ﬁ Ao.

Admission Nn,s O g
- Bh7
R

|

P.P.H. SCHOO, (G)
KONDAPA LLY.

RC. Ne. ]{’-0/1\4/]'){, 010,83
“Tha DEO Kinsting

-

o ' R
(S_\.\..,'-‘k{\‘, :‘J i"\ ol .

i
F
[}

‘ i !
r\;.‘aj 'hx_- e AR AV WAL L\ PR i

L‘-—‘f‘r\-" A {\: ('L_"l

~— | .
v 'Y\.LL:'o"'n . - Ayt

, - ¥ G I

Ih-cb-7g. « -
(porkheeth S Sty Baglh)

Tt

‘ -C-’ L L "‘% .
ﬁ—H—-&’ ™y \-Lo
-Pf—q;d.n-wx{,a_

MGE_H\-QIM -L\i"‘("‘-—‘ .

"T-e,&-t-g.&;

RYTYe 95(




(i
IN THE CBVTRAL ADMINISTRATIVE TRIBUNAL::: HYDERABAD BENCH
| []
| o AT HYDERABAD, |
OoANC. 1252 of 1997
Betweens’
J. SIRISHA | .o .o APPLICANT
and o
The GENERAL MANAGER, Solth Central Railway
SECUBDERABAD and 2 others .o RESFGNDENTS.
INDEX
§)l. Description of documents Page[Nos.
Nos _ _ L ol - e e e e ——. - ———- L P
R
le: QOUNTER 1 to]3
Hyderabad,
<. Venvert o maliot Md@]
Date: l

QOUNSEL FOR RESPON

DENTS.




| IN||THE CBVTRAL ADMINISTRATIVE TRIBUNAL 331 HYDERABAD SCH ::;
‘ AT HYDERABAD, ,
Oeds Now 1252 of 1997 ;
i Bei’évaemz ’& 5
Jetti Sirisha .o o pPLIGAT
i and . ,: ol
The GENEHAL MANAGER, South Central Railway, ' "'}"‘ ‘
Sl ecunderabad and 2 others oee ++ RESPONDRNTS
| BEPLY STATEMENT FILED QN BEHALF OF THE RESPONDENTS

_——n—-—._———--——-——-—-—-——-—-———-—-———-—

i
| That I am the Respondent N o.3 herem and I, MANDAVA KRISHNA
RAD, Son of Sri M. VEERABHADRAIAH, aged 53 years, working as
ca:;[E.r- YORKSHOP MANAGER, 'WAGON WORKSHOP, SOUTH CENTRAL RAILWAY,

G[j?! TUPALLI=-52L 241, and as such I an well acquainted with the

facts of the case, I am filing this Yeply statement on my behalf
as';well as on behalf of other Respondents as I am authorised to do

2| I submit that I have read the contents of O.& filed by the

apollicant snd deny each and every allegation and averments made

thgreinj except those which are specifically admitted hereunder,
Th%l appglicantAis put to strict procf of all allegations and aver-
meri*ats. * The OsAs does not disclose any valid and substantial
grémds for thé grant of relief prayed for and it is barred by
li!_:rﬁ.tation.

| o
3,-1 In reply to Para-6(a) and (b), it is submitted that an exteni

ofiac.4.76& cent of land in R.No.194/2 was acquired for Railways
by’:passing Award No.4/75 on D-3=175 for the construction of Wagon

i : : |
WoTkshop at Guntupalli and compensation amount was paid to the
|
father of the applicant Sri Jetti Seetharamaiah.

4.91; It is submitted that the General Manager, South Central Railway

lsil-. Page: D~ 5
| . I
s |28, smwa
| )

gFY BOYRIAT ggTH

- L
Wﬁéﬁﬂtqﬂ’“ Chief Workshop Manager
qugaai HITWAL qt‘e’fﬁiil Edade 11
1.8 TR, AT WAGON WCHeR Gvop 2
| Chewist § Metalioray n Y=¥ gl

Wagon Wigksnop

©  miv o /mEeTEEAL L
A O, Railway Gratneall




S

the applicant that the applications were called for in Jyly

“providing jobs to the land losers.

Page - 2 = ¢

(7

(1lst Respondent)/Secunderabad issued guide~lines for the Tehabilita~

tion of persons, whose lands were acquired for the establjisknnent
of Wagon WoZkshop at Guntupalli, It is true that subsequéntly
Railway Boaxd issued Lr.No. E/NG/L1/82/PG/1/95, dt.‘3].-l2-j82/l-l—83

prescribing certain guide~lines for rehabilitation of perésons

whose lands were acquired for the establishment of projects.

Se: It is submitted that the applicant was bom on 146~

i
land was acquired by Railways before the applicant was both,

such the applicant has no locus standi to file this Oeh, @S

78, The

AS

shé

was not bom on the date of acquisition le€ey D=3=175 on this

ground alone, this 0,4, may be WMI dismissed in limini,

6. It is further sybmitted that the conditign No+3 of Railway

Board's Lr.dt, 31-12-82/1-1-83 prescribed limikation of two

years

from the first recruitment or from the acquisition of land|whiche

ever is later, The first recruitment in this Workshop was'| made

during the year 1981, Hence the limitation period was over
the year 1983 itself,

in

7¢: In reply to Para-6(c) it is submitted that the contention of

from the land displaced persons is not correct.

1985

8¢ It is submitted that the object of providing employment to the

land displaced families is to enable the family to tide over and

to relieve the family from the financial crisis . With a vi
|

e to

rehabilitate the displaced families as a result of acquisitfion of

the land for Wagon Wokshop at Guntupalli, a decision was ieken to

provide one job for each family, The Respondent No. 1l i.e.;,

| |
Managex/South Central Rallway/Secunderabad issued guide-line

I
|
|
r
I
|
|
i

2d Page: ... - 7~

-

. |
CorreS. H ] Qmmﬁ'hhnp f\;"f,
. Srxfesyy 1yl
Pl e WAGON WoRK grop

General

s for

CMPOESE W1 TS 8.7 3y Tezafes
‘qrafrea) SIvEIA) $.C. rLY, GU’NTU*P)’E&L{
a7 i‘q%‘ r};a;q""'-"-‘ Con 200 ta

Chewigt + Molaiaide
Wagon Wocksnop
417, Hailway Gontooall
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| | C
Page = 3 =, !
9w It is further submitted that the acquisition of land as| well
‘;s the offering of employment and last date for Treceipt of|{the
application in the Wagon vigrkSMp/'Guntupahi was completedprioxr
to the issuance of the Railway Boaxd's Lr. dt.3.l.-l2~82/l-l- 83,

L 0. It is true that the applicant has sybmitied application in
i
‘ the month of Aug. 1997 i.e., more than 15 years after the last date,

For the reasons stated &ove, there are no merits in ghe Q..
_ It is, therefore, prayed that this Hon'b le Tribunal may be pleased

to dismiss the Q.A, with costs,

3rd & last Pages 7 W—_g\/

: Corres, 3 B]\‘I m[gzmv
Ch‘ E éi !iﬁp Manager

arafyeer cm]ni
VERIFIGATION WAGON WORK SHer
; . . 5T Imy 'zhvﬁ--'
| Solemly affirmed and signed on this the sc rLy, GUNTUSALL

day of . .L:\-.(K..November 1997 at
' WAGON WORKSHOP, GUNTUPALLI.

-r--

Before me,

! : ATT aut 9?:1&!—'#7'

greefzeal SIT@A
g, g F@3 qEIEA
Chemist 8 Metaliurgh

Wagoin Warksiop
¢ O Hailwar Gneraeal

(




~a - e A
6, Any -other condibioll gtipulabed. oy Board or sndibions ®a -
Tocally mede may be imeTuded which may bhe desnes 30 be b

.

wiaich are recaine

3 T
Sv81CES8.

s zhould he considered
off date wnder aiy ¢ ircuns

7. Yo applicat lon
after the cilb
for eligible candidasec,
e sent to this office for the candidates v
droup 'C' and Group 'D’ categoried keepiny
S otter daved 51.12,81/1.0.80,
, :

joreening mly be couducted
FroposSals nay )
are found suitable for
;1 view para 5 of Railway Soard's
tae laet date for reckoning the age ney be fixed - as 31.,12,97.

/

f " ( L.B.TJHAIR )/
i , Dy . 0RO/, EY & EC
- for Chisf Personuel Oflicer.
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Tepiauirbars L (e
. ; k¥,
. L Papuniiigls r0i i
N : - Soouderanaise )
Yo :P.26% /Hech/aYP3/18/Vol. IV, A Dased s 411 —?7{

oW /TPTY, CHIYRYES, -
"IpO/TPTY, WPO/AYES

mp——s

Suy: DA wo:1101/97 filed by Shri 1i,Tokesh and . !
OA o:1102/97 filed by Fari: .Chengaiah {
vefore CAT/Hyderabad, ]

Tn compliance uith the 4 irection given Hon'ble CAL /TS
in O.h.o0:1101/G7 and 11£62/97, C20 has dec jded %1,12,1997 las
“pesh cus off date for Hotn 013/ 8PLY and Wi3/4LeL for calling

.appl icatjons frox tae 144 Laosers for appointment in grodp -

"ot and Group 'D' cabegories against the rota i their burn,
in view of =dove applications nay ve called for froil
lend Ioosers fixine the date as 51,12,1997 subject to 'tri_eil

followinsg ¢ ond it ions i~ i
. - i ’ - ; -
i,  The individual concerned should have been displaced [hmself

or he should be the son/c“zaughter/ward/wife of a perzon
displaced from 1and on account of agouigition of the land
oy the milwers for the proiect, ' b

i

) i
b ial breataent showld }3;3 .

2. Ouly ome Job on guch prefersey
affered to one fanily. 1;
- i
D 1% pust also be ensured that the displaced person did nob
derive aay sepefit through the state Govermment in the form
of alternative culbivable land elc., ;
: ' , . , U
S e person aoncerned should fulfil the gual ificat ion for the
posh An oue ot 1on and also he. found Suitable by the i
appropriave recruibtaent commitiees. in the case ox;_Group
A7 yosbe for whieh recruituent is made through the | ,
iailvay iecruitment Doard, the fhairmen or the Hembér of -
e ioiluway Secruibtient J0aprd spovld associate in bhe
racruitaent. ‘ i
L ] .
=, "nie sehene wrill not o€ applicabie to pPersons whose, wards
sgainst the vacapcies of virect recruitnent quota have
alrgady heen &) ginted or whose casSes haye been re jpcted
esrlier due to railure in The test or medical wnfithess etc,
R _ I b
. -2 - ! )
- I
.,I" . i
g contd. .1J2
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IN THE CENTRAL ADMINISTRATﬁVE TRIBUNAL: HYDERABAD BENCH:I
_lAT HYDERABAD ‘
1

0.A. No.- 4252 of 1997 v// .

|
Date of Decision. '
218t No'v?mber. 1997 1

Betweens |
Jetti SitishaJ/ l +s Applicant !
AND l /

1. The General Manager. f
South Central Railway.;
. Rail Nilayam, Secunderabad

2. The Chief PErsonnél Officer,
South ‘Central Railway,j : ,
Rail Nilayam. Secunderabad. _ g

3. The Deputy Chief Mechanical Engineer,
- Guntupalli Wagon Workshop.
South Central Railway |}, |
Guntupalli, Krish?a District. +.  Respondents,

t
Counsel for the Appl%cants: Mrs. P. Sharada
. t
Counsel for the aspéndents: Mr. C.V. Malla Reddy

CORAM: | .
o ; i, '
THE HON'BLE SRI H. RAJEND!EA PRASAD: MEMBER (ADMN.)

|
|

1

!  ORDER

| v
(Per Hon'ble Sri|H. Rajendra Prasad: Member (Admn.)
!r

1. Heard Mr. P’ RaméFRao for Mrs. Sarada on behalf|of

the applicant and Mr, C, Venkata Malla Reddy for the Respondents.

2. It is submitted that in respect of. providing appoint-
ment to one menber of a la?d-IOSing family in connection with
the establishment of Carriage & Repair Workshop at Settipally
and Guhtupalli, the %.C. Rhilway Headguarters haye now tgkeu.a
decision to extend the dead-line for submission of appli?ations
from eligible candidates lLto the end of December, 1997.; The

Bect to

I
usual. conditions gov$rning the scheme. Mr. C.V. Mallq Reddy

candidature of all such clndidates would be examined aub

produces a copy of letter{No.P-263/Mech/RYPS/18/Vol.IV Dt.14.11.199

which confirms the above*@isclosure made by him. -
K { S




‘ft

G

| |
3. In view of this submiSSion nothing survives in éhe

0O.A. The petitioner may submit an application within the

date prescribed which would be scrutinised and decided a? per'
l B

. |
4. - Any further!litigation arising out of non-submiésion.

the rules of the sch?me in the normal course,

| ‘o ' SR

by an el;gible candidate, of a proper application before|the
. | |
last date fixed for the purpose, shall not be entertained.
‘ _ . |

Thus the 0.A. is disposed of,

| (H. RAJE

MEMBER {ADMN. )

.
Date’ 21ist November, 1997 LT
‘Dictated in the open court. QKY“//// ‘}M;f

B(Y
KSM o , Efv///
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A
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i_Court,

TYPED BY: CHECKED BY;
COMPARED BY APPROVED BYs -

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'BEE MR.JUSTICE.
VICE~GHATRMAN

a.

L/
THE HON'BLE YR.H.RAJENDRA PRASAD $M{A4)

DATED;- )\\ (GQ

- ORBER/JULGIENT,

M.A.,/RA.,/C*A.NO. .
in

O.a.No, \ i‘i"‘*{cﬂ )

. T.A.NOO ’ (WQP. )

admittfed znd Interim directions issued,

Allowdgd

T ——

Diéposed Of with Direetions,

Dismy ssed,

Disthisged as - withdrawn
Dishisseqd for default
Qr red/Rejedted

No,ozrder as o costs.

Mﬂ sy T
Contrsl Admn Tribunal
o [DESPATCH

groare s -.
HYDEAADAD BENCH |
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